
CKN'i'HAI. Ai)MINJS'rHA'ri VK 'l-RIBUNA!.,
PHINCJFAl. BKNCH

HA No.257/20{)2 in

O. A. No. 3()H8/2()()1

New Delhi , this theJ^S'K of October. 2002

HDN'HLK SHHl P.Singh, MKMBKR (A)
HON'BI.K SHK! SHANKKK KAJIJ, MKMBKH (J)

•W. M. Khanna

s/o hate Sh. Ha.m Mnrti Khanna
Sr. .Personal .Assistant of

HO DG BSF

New Ds1h i . App1 i cant

Versus
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Union of India through
"I'he Secrets.ry
Ministry of Home Affairs
North Block
New Delhi - 1 1(1 001.

The Director Creneral
...Border Secur i ty Force

1^ 1 ock-1 (). OGO Comp lev
ifod i Road
N. Delhi - IK) 003. Respondents

.Mr.

O H D F H (BY 01 HCl.ll.ATlON')

Sha.nker H.aiu. Member ( .1) :

The present R.A. is fi 1ed by the review appl icants,
seeking review of our order dated 5.9.2002 passed in OA

^  No. ;i088./2001 . We have perused the order dated 5.9.2002. We

do not find any error apparent on the face of the record or

discovery of new .mater i a.! which was not. avai lable with the

_ rev i ew appl ica.nt despite due di l igence at. the time of final

hearing. if the review appl icant is not satisfied with the

order passed by the Tribunal remedy l ies elsewhere. By way of
this R.A. the review appl icant seeks to re-argue the case,
which is not permissible in terms of the provisions of Bection
2-2 (3) (f) of the Adm i n i strat i ve Tribunals Act, 1985 readwith

Order 47, Rule (1) of CRO and also in view of the ratio laid
down by the .Hon'ble Apex Court in K. Ai it Babu & Others v.

India & Others. JT 1997 (7) HC 24. 'i'he R A i
accordingly dismissed, in circulation,

(Bhanker Raju)
Member (.1)

(M. P. S i ngh.)
Member (A)
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